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CSMTRA3L APMINISTRATIVB TR1BUHAIj> JABAJuPUR BEHCH, JABAliPlJR 

Original Application No. 793 o f 2004

Jabalpur, this the 24th day o f Septentoer, 2004 

Bbn'ble Mr. Madan itohan* Judicial Member

A3hwini ShaTRia 
Aged about 43 years 
S/o Shri S.K. Sharma 
B/o G-8, ESI Colony,
Hew Subhash Nagar, Bhopal APPLICANT

(By Advocate -  Shri P*C.Chandak)

\^RSUS

1. Itoion of India through 
secretary. Ministry o f Labour 
New Delhi.

2. Director General,
Enployees* State Insurance 
Corporation, Kotla Road,
P anchde ep Bhav an *
New Delhi.

3. Regional Director,
EBUployees State Insurance 
Corporation, Nandanagar,
Indore(MP) respondents

O R D E R  (oral)

By f i lin g  this Oa , the applicant has sought the

fcllowing main r e l i e f ,  t-

" i )  To set aside the order dated 18.6*2004
passed by the Respondent no*3 contained in Annexure~A-3 ?

2. The b r ie f facts of the case are that the applicant is

itasoSgSD serving under the respondent organisation at Bhopal

o ff ic e ^  and is  a victim of the Bhopal Gas Tragedy, According

to the applicant, i t  was agreed between respondent corporation

and the employees* union that junior-most employees* in each

cadre would be transferred to Raipur( Chhattisgarh) Offices

of respondents organisation. The applicant is  no^^u iior raos^

even them, he has .b^n transjferred/frora:.Bhop^ to. Raipur
the

For cancellation o f^^ansfer order, the applicant has 

submitted a representation dated 22.8.2004(Anne'sure-A-6), 

which is  pending before the respondents. Hence, this OA.

3* Ifeard the learned counsel for the applicant.
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4* The learned osimsel for the applicant has stated

that he w ill sa tis fied  i f  the aforesaid representation of the 

applicant is  considered and decided by passing a detailed  

and reasoned order by the respondents and t i l l  then the 

applicant should not be disturbed from the present place of 

posting*

5# In tl^  facts and cirecumstances o f the case« z d irect

the respondents to consider and decide the representation
<5̂ dL,

dated 22,8*2004(Annexure-A-6) of the

o-f- throo moatii^throo meatii^ from the date o f receipt o f a copy 

of this order* T il l  then the applicant shall not be 

distrubed from the present place o f posting* 35lirther applicarli 

is  directed to supply a copy of this order as well as this 

Oa to the respondents immediately*

6* The OA is  disposed of at the admission stage it s e l f  

without issuing the notice*

(Hadan Mohan) 
Judicial Member
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